
RAJASTHAN HIGH COI.]RT, JODHPUR

No.

From:

To:

Subject: Expeditious and time bound disposal ofold cases and cases of
under trial prisoners.

Sir,

I am directed to state that important issues related to criminal
justice system were discussed in video conference dated 22.04.2017 between

Hon'ble Arrears Committees of Supreme Court and High Courts and

concrete decisions were taken in this regard.

In compliance of above decisions, effective steps are to be

taken to ensure that all 10 years or more old cases are disposed of by

31.12.2017 and all the 5 years or more old cases are disposed of by

30.09.20 1 8 positively.

For expeditious disposal of 5 year cr more old cases, cases of
under trial prisoners and cases of priority areas, directions have been issued

from time to time. While following previous directions, chalk out a concrete

plan and make all endeavours to achieve the above object. Please get

prepared court wise lists of5 years or rnore old cases and cases ofunder trial
prisoner.; indicating date of first institution of each case. If such cases are

transferred to other courts, the same shali be inserted in the list of transferee

coult as per the year of institution.

The Presiding Officers shall ensure effective proceedings in all
5 years or more old cases and cases of under trial prisoners. All efforts

would be made to complete the Magestrial trial of under trial prisoners

within six months and Sessions trial of under trial prisoners within two
years. Bail applications be disposed ofas early as possible not later than one

week.

In spirit of Judgment dt. 16.04.2000 passed by Hon'ble
Supreme Court in P. Ramchandra Rao Vs. State of Karnataka, Appeal (Crl.)
535 of2000, it shall be ensured that faster disposal may not cause injustice
to the litigating parties.

The Presiding Officers rvill make monthly review of the list of
such cases. District Judges and Chief Judicial Magistrates shall, on need

basis, periodically interact with all judicial officers posted in the respective
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district to discuss the issues and difficulties for effective implementation of
these directions. In bi-monthly meetings, the progress of each court would

be assessed. Difficulties in disposal would be identified and solutions thereof
would be suggested. The minutes of bi-monthly meeting be sent to this

office for placing the same before Hon'ble Inspecting Judge.

In the above interaction, it was conveyed that High Courts will
upload their best practices on their Web Sites. Please regularly visit the web

sites of other High Courts to make optimum use of the best practices adopted

by them.

The progress of disposal of above cases will be closely

monitored at High Court level. Please always remain updated as periodical

Video Conference will be held with District Judges to review the progress.

Next meeting of Hon'ble Arrears Committees of Supreme Court
and High Courts is scheduled for 22.07.2017. Therefore, action taken report
may please be fumished to this office by I't July, 2017 positively.

With regards.

Yours sincerely
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Regist (Admn.)


